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Ogde;_: No,2 (_ﬂ_ated 11'2 «2002
On the plea that the applicamt's husbard

workgg a;jb;ily Wager for more tham 398 days
(amnexure-2) ard comsequemtly is presumed t© have
acquired Temporary Status., the applicart seeks
payment ©f G.P.F. and other pensionary bemefits
accruing to her late husbamrd. Om a perusal ef the
papers placed om record, we do met fimd amy letter
issued by the Respondents, which would show that
Temporary Status had been cerferred om the
applicant's late husband, wher the latter was
alive. However, this is a matter based em facts
aRd can still be leoked imte by the Respomrdents
after scrutiny of thewrecords. We are of the view
that if)after the scrutiny of the documemts as
suggested, the Respondents find that the appli;:ant
late husbard had indeed complete{more thar the
prescribed number ef days, the;;{w;roceed te
pass erders comferring Temporary Status om the
applicant's late husband. Comsequently such other
berefits as might accrue to the applicant, being
the widew of the late empleyee]might also be

paid by the Respondenrts.

We have heard Shri D.N.Mishra, learred

St anding Counsel for the Resporderts, who has bee
served a copy of the presemt Original Applicationm
L oad oA\ &

He has ro prcblem inAtaking agtiem indicated by
us,as above. That being so, we dispose of the
present Original Applicatiom with a directiem to
the Respondents t® scrutinise their departmental
records ard pass orders regarding comferment of

Temporary Status and grant @f persicnary benefits

in accordarce with rules/imstructiems, as/}
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expeditiously as possible, and in amy event,
within a perioed of three months from the date
of receipt of copy of this order. Needless te
add that while examining the applicant's claim,
the respondents will treat the presemt Origimal ‘
Application as a represemtatioen filed em her
behalf.

The Original Applicatien is dispesed

of in the aforesaid terms at the admissien st age
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